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DATED 22-2-95

0.A. No. 214/95

Between

2. B. Sudhakar

3. N. Chandraiah

And
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1. A. Vijaya Kumar, L//
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Appliéants

1. The Chief General Manager
Telecommunications, ALP. Circle,
Doorsanchar Bhavan, Hyderabad.

2. The Telecom District Engineer,
Nizamabad District, szamabad.
1

|
3. The Sub-Divisional Ofificer,
Telecommunications, mareddy,

Nizamabad District

Counsel for the

Counsel for the

Coram
Hon 'bée Justice

Hon'ble Shri R.

Respondehts

Respondents
i

i
Applicants

;
Shri V. INeeladri Rao, ViceAChai%man

Rangarajan, Member (Admn.)
garaj
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shri K. Venkatesharlu
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2, The abplicants numberﬂng 3 herein plead that ey
were appointed as Casual Mazdoors under the éontrol of res-
pondents with effect from 1.2.1587, 6.10.1978 and 20.9,1987

|
respectively and were engaged till 31.8.1989? 31.7. 1981_
Rbﬂne w3 !

furnished vide-Annexures-I to III with this 0.A. Thereafter

\ r
their services were terminated and later the& were not
|

reengaged, This OA has been fihed prayinglwfor a decl

that the applzcants are entltlg for reengagement as
: {

111 dt. 21.10j 1991 and No.TA/RE/ngr/borr. dt 22,2.199

idsded by R-1 holding that thel action of the responde
! .

. ! | ' .
not reengaging them as ill@galk arbitrary, biscrimina
H ‘ r

and violative of Articles 14 & 16 of the Cdnstitution
: f
India. , [ ;
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3. As per the details given by the aﬁplicants,
- i ‘

were not engaged .after 31.8,1989,, 31.7.1981 and 31.8.
. !
respectively, Hence, the questlon of condoning the b

does not arise. As such the§ are not ellgxble to claim
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In view of what is stated by the applicants,

4. ‘

14 lae +A ha nrnqnmﬂd that thev had gained some experieng

in the work in the Telecom Department. So, it is in the

|

interest of the department, if they are engaged in prefe
to a fresher whenever work is avgilable.

o, the only

If the applieants a

of this order, none sha

be retrenched who are already in service,

5.
stage itself, No costs/

(k.Rangarajan)
Member (Admn., ) f Vice Chairm
i mp- { : ‘
Dated Zj, February, 1995, :
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‘Dy.Registrar
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(Judl)

Copy tes- |

1. The Chief General Manager,Telgcemmunlcatlons.
A,P,Ciecle, Deersanchar Bhavan,Hyderabad, } “ﬁlK‘Cl

The Telecom District Englneer|leamabad ' @EﬂULQ/

2. :
District, Nigamabad, \ ‘

Nizamabad District, |
Cne copy to Mr.K.Venkateswarlp,advecate,CA?,Hyd. XXX
copy to Mr,N,R.Devaraj,Sr.0GSC, CAT,Hyd,

| ~ :

xxx Sri K,Venkateswarlu, hdvecate, 16-11 369/3,
Opps Post Office,Mossarammbagh, Hyd

One
One

copy t o Library, CAT,Hyd.

OCne spare,

kku,

The OA is ordered accordingly at tée admission

(V.Neeladri R%o)
a

The Sube=Divisienal Offter, Telecammunications . Kamareddy,

ence

relief that can be granted is to direct the 3nd responde
to re-engage thg apnlicants as cLsual Mazdoor 1n prefere

to freshers whenever there is work.

going to be engpged in pursuance
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IN THE CENTRAL ADMINISTRATIVE TRIBULAL
HYDERABAD BENCH AT HYDERAEAD

THE HON'BLE MR.JUSTICE V,NEELADRIRAO
ViCE-CHAT p.?~zza.1\L/
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ND

TiE HON'BLE MK.R.RANGARAJAN : MW

DATED; @— T =199
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Admitted and Inhterim directions

 Allowkd. . ;
" Disposed of with ciirection/

- IAsmissed.

Dismissed for default.

Ordered/EAjected ,pa‘@‘ﬂ
‘. LR
No oxder as'\to costs.
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